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This appeal of Commissioner of Customs (Import), Nhava



C/85002/2014

Sheva lies against order' of Commissioner of Customs (Appeals),
JNCH, Nhava Sheva which had set aside the order of the original

authority.

2. It is submitted that the amount in dispute in this appeal is below

the threshold prescribed in the New Litigation Policy?.

3. Considering the amount involved in this dispute and the
prescriptions in the New Litigation Policy supra, this appeal is

dismissed without going into merits of the impugned order.

(Operative part pronounced in open Court)

(Ajay Sharma) (C J Mathew)
Member (Judicial) Member (Technical)
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L [Order-in-Appeal No. 921 (Gr.111)/2013/INCH/IMP-707 dated 24" September 2013]
2 [F. No. 390/Misc/30/ 2023-JC dated 2™ November 2023]



